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MINISTRY OF ENVIRONMENT AND FORESTS
_ NOTIFICATION
“New Dethi. the 19th July, 2000

, S.0. 670(E).— ‘Whereas the draft Ozone Depleting Substanccs
(chulanon) Rules, 2000 were pubhshed under the notification of the
Government of India in the anstry of Environment and Forests

. number S.0. 69(E), dated, the = 25% January, 2000, in the Gazeite of

- India, Extra-ordmaty, Part II, section3, sub-section(ii) at pages 39-G6 on
the same date, inviting objections and suggestions from all persons likely
to be zffected thereby,before the expiry of the period of forty-five days
from the date on which the copies of the Gazette contammg the said
nom’ catmn are made¢ avallablc to the public; ~

And whereas copxcs of the said Gazette were made available to the
_;‘pubhc on 26 01.2000; v

And whereas the objections and suggestxons received from the public
in respect.of the saxd draft rulcs have been duly considered by the Central
Govemment

Now thercfore in exercise of the powers conferrcd by sections 6,8
'and 25 of the Environment . (Protection) Act, 1986, the Central
- Government. hcrcby makes the following rulcs for regulating ozone
depletmg substances namely :- ’

1. Short title and commencement.- (1) These rules may be called the
Ozonc Depleting Substances (Regulation and Control) Rules, 2000.

, (2; They shall come into force on the date of their pubhcatlon in the
Official Gazette.

_ 2. Def‘uutxons - In“these rules unless the context otherwxse requxres -

fa) “Act” means the Environment (Protect,on) ‘Act, 1986 (29 of
1986), ,

{b) “authority” means an authority menuoncd in columns (4 Jand
(6) of Schedule V;
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(c) "base level means the quantity’ of ozone depleting
substance produced or consumed, as the case may bc, in the
year or average of the years listed in column (3) of Schedule i
and Schedule III;

(d) "cohsumption" with respect to any ozone depleting substance
means the amount of that substance produced in India in
addition to the amount imported, less the amount cx;")‘brted: ‘

(e) "calculated level of production, sale, import or export®, ag the
case may be, means level determined by multxp g
quantity of the ozone depleting substance by its ozone
depleting potential specified in column (5) of Schedule I;

(f) "calculated level of consumption” shall be determined by
adding togcthcr calculated levels of productxon and xmports
and su btractmg calculated level of exports;.

(g) “Group” means oollection of one or more ozone depleting
substances as specified in column (4) of Schedule [;

(h)  “manufgctuse” in pelation to any ozone pleting substance
includes-

(i) any process or part of a process for making, altering,
finishing, packing, labelling, = blending or othem*isc
treating or any ozone depleting substance with a view
to sell, distribute or use but does not include the
repacking or breaking up of any ozone depleting
substance in the ordinary course of retail business;
and

(ii) any process in which a preparation containing ozone
depleting substance is formulated,

(1) “ozone depleting substance” means the ozone depleting
substances specified in column (2) of Schedule 1, whether
existing by itself or in 'a mixture, excluding any ‘such
substance or mixture (blend) which is in a manufactured
product other than a container used for the transportation or
storage of such substance;

u) “partics” means, unless the text otherwise indicates, parties to
the protocol;
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(k)

O

"pre-shipment applications™ are those treatments applied
directly preceding and in relation to export. to meet the
phytosanitary or sanitary requrements of the importing
country or existing phytosanitary or sanitary requircments of

the exporting country;

"production” in relation to any ozone depleting substance
means the manufacture of an ozone depleting substance
from any raw material or feedstock chemicals, but does not

“include- ‘
(i) the manufacture of a substance that is used and entirely

consumed (except for trace quantity}) in the manufacture

of other chemicals; or .
(i) quantities . which are produced incidentally in the
manufacture of other chemical substances; or

(iii) quantities which are recycled or reused; or

(iv)] quantities which are destroyed by technologies to be
specified by the Central Government;

(m) “protocol” means the Montreal Protocol On Substances That

{n)

(o)

(p)

(q)

order to restore the substance to

Deplete The Ozone Layer, adopted on 16th September 1987,

"quarantine applications®, with respect to Group VIII of
Schedule I ¢zone depleting substance, are. treatments to
prevent the introduyction, establishment and or spread of
quarantine pests (including diseases), or to ensure their
control as specified by the Central Government,

"recovery" means collection and storage of ozone depleting
substances from machinery, equipment, or containment
vessel during servicing or prior to disposal;

"reclamation” means reprocessing and upgrading of a recovered

Substance through such methods as

distillation and, or chemical treatment in
a specified standard of

ozone depleting
filtering, drying,

performance.

“schedule” means a schedule annexed 1o thesce rules.
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3. Regulation of '_'producfion and consumption of ozone depleting
substances.- (1) No person shall produce or cause to produce any
ozone depleting substance, after the date specified in column (5) of
Schedulée V  unless- he is registered with the authority specified in

column: (4) of that Schedule :

Provided that for the twelve month period commencing on the
date specified in column (6) of Schedule I, and in each twelve month
period thereafter, no person shall produce or cause to be produced any
group of ozone depleting substances in excess of the corresponding
percentage of his calculated base level of production specified in column
(4) of that Schedule:

Provided further that calculated level of consumption of such
substances in India shall, as a percentage of calculated level of
consumption in base years does not exceed the number specified in
column (5) of Schedule 11. “ ‘

(2) No person shall produce or cause to produce ozone depleting
substances specified as -Group 1 and Group I in column (4) of Schedule |
during the period from 1, August, 2000 to 1t January, 2010 .in excess of
the quantity specified in column (4) of Schedule Il and the calculated level
of consumption of such substances in India shall as a percentage of
calculated level of consumption in base year does not exceed the number

specified in column (5) of that Schedule. -

(3) A person having - received financial assistance from the
Multilateral Fund in accordance with article 10 and 10 A of the protocol to
. which the Central Government is a party for gradual reduction of
production of ozone depleting substances specified as Group | and Group
Il in column (4) of Schedule 1 shall, limit the production of ozone depleting
substances as specified in Group | and Group 1l in column (4) of Schedule
i in each year from 1st August, 2000 to January 1, 2010 to quantitics
specified in ‘column (4) for each yecar given in column (6} of Schedule 111 as
per the  agrecment approved, by the Executive Committee of the
Multlateral Fund.

(4) In order to implement the agreement, referred to in sub-rule
(3), the Central Government shall introduce implementation modalities,
such as, quota system for producing Chloroflurocarbons and the non-
compliance with such modalities shall result in consequential penaltics
iaid out in the agreement.
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4. Prohibition on export to or import fromconntn&snot specxfied -
in Schedule VI.- No person shall import or cause to import from or

export or cause to export to any country not specified in Schedule Vi

any ozone depleting substance after the commeancement of these rules.

S. Ozone depleting substances are to be exported to or imported
from countries specified in.Schedule VI under a licence.- (1) No.person
shall import or cause to import from or export or cause to export.to, any
country specified in Schedule VI, any ozone depleting substance unless he

obtains a licence issued by the authority. '

(2) No licence shall bé issued under sub-rule. (1).unless the said
authority is satisfied that the grant of licence shall not cause calculated
level of consumption of that group of ozone depleting substances (except
Group I and Group Il given in column (4) of schedule 1 in the -relevant
twelve month period, as a percentage of corresponding ‘calculated
consumption in base years, to exceed the number  specified in column (J)

of Schedule II.

(3)  No licence shall be issued under sub rule (1) unless the said
authority is satisfied that the grant of ‘licence shall naot. cause aa’li":ula_ted
level of consumption of ozone depleting substance . given in Group 1'and 1il
in column (4) of Schedule I in the relevant ‘twelve. months period - as
specified in column (6) of Schedule IlI, as 2 percentage of calculated
consumption in base years to éxceed the number specified in column (5) of
that Schedule. o

(4) | Th_c‘:ca.lculated'base level of éonsumptidn_ and the wlcuiagcd base
level of production for India as a whole for each group of ozone depleting
substances shall be notified by the Central Government. . -

6. Regulation of the sale of ozone depleting substances.- (1}No
person shall either himself or by any other person on his behalf or
enterprise sell, stock or exhibit for sale or distribute any ozone depleting
substance after the date specified in column (3) of Schedule V unless he is
registered with the authority specified in column (4) of that Schedule

Provided that no person or enterprise shall sell ozone depleting
substances specified in column (3) of Schedule IV for activities specified in
column (2] of that Schedule unless the persori engaged' in that activity
has got himself registered with the authority and has given a dectaration in
accordance with these rules and the person seliing ozone depleting
substances has verified particulars of the registration given in the
declaration with the certificate of registration as per procedure specified in

Part 11 of Schedule X1 -
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 Provided “further -that ‘after ~the “date specified in column (4) of
Schedule IV,” ‘no person or -enterprise shall sell, stock, distribute or-
exhibit or cause to be sold, stocked, distributed or exhibited ozene
‘depleting substances specified in column (3) for activities specified in
column (2) of that Schedule.

(2) No person shall either himself or by any person on his behalf,
or enterprise sell, stock or-exhibit for sale or distribute any ozone
depleting substance to any person or enterprise who has informed the
Central Government that he or that enterprise shall not use the specified
ozone depleting substances in manufacturing or other activities after the
date specified by such person or as the case may be, the enterprise.

(3) The .Central Government shall notify the list of persons, ozone
depleting substances and dates informed to it under sub-rule (2).

7. Regulation on' the purchase of ozone depleting substances.- No
person shall either himself or by any person on his behalf or enterprise,
purchase ozone depleting substances specified in column (3) of Schedule
. IV from any person for making stock or for using such ozone depleting
substances for activities specified in ‘column (2) of that Schedule unless
he has given the declaration’ specified in Part I of Schedule XII to the
seller of such substances -within the time period specified in Serial
-number 4 of column (S) of Schedule V. '

8. Regulation on the use of ozone depleting substance.-
(1)No person or enterprise shall engage in any activity specified in
column (2) of Schedule IV that uses ozone depleting substances
specified in column (3) of that Schedule after the date specified in
column (5) of Schedule V unless he is registered with the authority
specified in column (4) of that Schedule.

~ (2) No person shall engage in any activity specified in column (2)
of Schedule IV using ozone depleting substances specified in
column (3) of that Schedule after the date specified in column (S) of
Schedule V unless the products are labelled to indicate the ozone

- depleting substance they contain.

(3)» No person shall engage in any activity specified in column (2) of
Schedule IV using ozone depleting substances specified in column (3)
after the date specified in column (4) of that Schedule
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(4) No person shall engage in any activity specified in column (2) of
Schedule IV without using label indicating abscr;ce of use of ozone
depleting substance mentioned in column (3) after the date specified in

column (4) of that Schedule."

(5) A person, having received financial and technical assistance
from the Multilateral Fund in accordance with the Article 10 and 10 A of
the Montreal Protocol On Substances That Deplete The Ozone Layer, to
which the Central Government is a Party for phasing out of ozone
depleting substances specified in column (2) of Schedule Il used in
activities specified in column (2) of Schedule IV, either himself or by any
person on his behalf or through any enterprise, shall not engage in such
activity as specified in column (2) of Schedule IV using ozone depleting
substances specified in column (3) of the Schedule, after the date of
completion of the conversion work or signing of the Handing Over
Protocol, or the submission of the completion report to change from ozone

depleting substance technology to non ozone depleting substance
technology and the said date be registered with the authority specified in

column (4) of the Schedule V.

(6) Any person or enterprise having received, financial assistance
from the Muitilateral Fund in accordance with the Article 10 and 10 A of
the Montreal Protocol On Substances That Deplete The Ozone Layer shall
submit an affidavit or declaration with the authority specified in column
(4) of Schedule V stating that replaced equipment, resulted from
‘completion of conversion process from ozone depleting substance
technology to non ozone depleting substance technology, have been
destroyed,dismantled, rendered unusable and that no ozone depleting
substance should be used after the date of the completion of project and
the said date be registered with the authority specified in the column (4)

of the Schedule V '

9. Prohibition on new invesiments with ozone depleting
substances.- (1) No person shall establish or expand or cause to
establish or expand any manufacturing facility for production of any
ozone depleting substance after the date specified in column (7) of

Schedule II and lil.

(2) No person shall establish or expand or cause to establish or expand
any manufacturing facility, with a view to manufacturing products
which contain, or are made with, any ozone depleting substance after

the date specified in column (8)° of Schedule II & [I1.

1682 E&F/09-—7
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: (3) A person having received financial and- technical assistance
from the Multilateral Fund in accordance with the Article 10 and 10A of
the Montreal Protocol On Substances That Deplete The Ozone Layer for
phasing out of ozone depleting substances specified in column (2) of
Schedule 1 used in activities specified in column (2) of Schedule IV to
which the Central Government is a Party, shall not establish or expand
or cause to establish or expand. the manufacturing - facility :* for
production of any ozone depleting substance or with a view to
manufacturing products which contain or-.are made with . ‘any ozone
depleting substances after the ' approval of the project for conversion and
date of completion of the conversion work:{from  the .ozonedepleting
substance technology to non ozone depleting substance technology.

10. Regulatxon of import, export and sale of products made'with or
containing ozone depleting substances.- (1) 'No person shall" import
or cause to import any product specified in column (2) of Schedule VII
which are made with or. contain ozone depleting substances
specified in column (3) after the date specified in column (4) of that
Schedule unless he obtains a license issued by the authority:

Provided that such products which do not .contain such ozone
deplctmg substances shall carry a label to that effect before its 1mport
is allowed after the date specified in Column 4 of Schedule VII..

(2) No person or enterprise shall export or cause to export any
product specified in columnn (2) of Schedule VIl unless such product
carries a  label specifying whether or not the product has been made
with or.contains, as the case may be, ozone depleting substances
specificd. in column (3) of that Schedule, after the date specified in
column (3) of that Schedule.

(3) No person shall either himself or by any other person or
enterprise on  his behalf sell, stock or ¢xhibitl for sale or distribute any
product resulting out of activities, or provide services, specified in
column (2] of Schedule IV using ozone depleting substances specified in
column (3} after the date specified in ¢olumn (4) of that Schedule.

Il. Regwlation on reclamation and destrie tion of ozone. depleting
.substances.- (1) No .person. shall reciuim or cause to reclaim any
ozone depleting  substance after the date specificd in column (5) of
Schedule V. unless he: -has registered’. with ‘the authority . specified in
column (4) of that Sc hgdulc_
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(2) No person shall destroy or cause to destroy any’ ozone
depleting substance after the date specified in column (S) of Schedule
v unless he has registered with the authority specified in column (4)

ol that Schedule.,

|2. Regulation on manufacture, import and export of compressors.-
(1) No person shall manufacture, import or ¢Xport Compressors after
the date specified in column (5) of Scheduic V unless he is registered

with (he authority specified in column (4) of that Schedule.

13. Procedure for registration, cancellation of registration and

appeal against such orders.- (1) The procedure for registration and
conditions of registration under various provisions of these rulcs shall

be as specified in Schedule IX.

(2) The registering authority shall not register if he is not satisficd
that the procedure for registration or conditions of registration arc
fullilled.

(3). The registering authority shall cancel the registration if he is
satisfied that condition(s) of registration have been violated.

(4) The registering authority shall give the concerned person an
opportunity of being heard hefore passing orders under sub-rulés (2}
and (3) and the orders shall be made in writing.

(5) An appeal against an order of the registering authority shall lic
with the authority specified in column (6} of Schedule V within thirty
days of communication of such order. '

(6) The registration shall be valid for the period specified in Schadule
IX and its renewal shall be necessary.

(7) The procedure for and conditions of renewal of registration shall
be the same as applicable to rcgistration.

4. Monitoring and reporting requirements.- (1) Evcry person who
produces, imports, exports or sclls any ozonc depleting substance shall
maintain records and file reports in the manncr specified in Part | of

Schedule X.
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(2) Every person stocking or purchasing any ozone depleting
substance for use in activities specified in column (2} of Schedule IV
shall maintain records and file reports in the manner specified in Part 11

of Schedule X.

(3) Every person who has received technical or financial assistance
from any international organisation or any financial assistance, which
includes concession or exemption from payment of duties, from the
Central Government, shall maintain records and file reports in the
manner specified in Part 11l of Schedule X and the list of such persons
shall be notified by the Central Government.

(4). Every person who has facility to reclaim an ozone depleting
substance shall maintain records and file reports in the manner specified
in Part IV of Schedule X.

(5) Every person who has ‘facility to destroy any ozone depleting
substance shall maintain records and file reports in the manner specified
in Part V of Schedule X.

(6) Every person who manufactures, imports, exports or sells
compressors shall maintain records and file reports in the manner
specified in Part VI of Schedule X.

(7) Thec rccords maintained in. accordance with the above sub-rules
- shall be made available for inspection as specified in Part VII of Schedule
X. ‘
15. Exemption.- (1) '.Nothing contained in these rules shall apply to
applications or circumstances. specified in Schedule VIII.

SCHEDULE - I
[Sce rule 2(e), (n), 3 (2) and (3), 5(3)]

List of ozone depletin

S.No. Name of Ozone Chemical Composition of Ozone Depleting  Group Ownc. Depleung
Depleting Substance  Substance Potential
(1) ) 3 @ | (5)
1. CFC-11 Trchlorofluoromethane I 1.0
(CFCYy)
2 Cre-12 Dichios odifluoromethane 1 1.0

(CF1Ch)
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3. CFC-113 Trichlorotrifluoroethane I 0.8
(C,F3Cly)
4. CFC-114 Dichlorotetrafluoroethane: | 1.0
(C:FCly)
5. CFC-115 Chloropentafluoroethane l 0.6
(C1FsCl)
6. Halon-121. Bromochlorodifluoromethane 11 3.0
(CF;BrCl)
7. Halon-1301 Bromotrifluoromethane 1l 10.0
(CF;Br)
8 Halon-2402 Dibromotetrafluorocthane 1 6.0
(C2F4Bra)
9. CFC-13 Chlorotrifluoromethane It 1.0
(CFCD)
10. CFC-111 Pcmachloroﬂuorodhane | i l,,O,f-
(C2FCls)
1. CFC-112 Tetrachlordifluoroethane: {1 1.0
(CaF2Cly)
12. CFC-211 Heptachloroflueropropane 13! 1.0
(CaFCly)
13 CFC-212 Hexachlorodifluaropropane 1 1.0
(T;3FCL)
14, CFC-213 Pentachlorotrifluoropropane I - 1.0
' (C3FyCs)
15. CFC-214 Tetrachlorotetrafluoropropane 1 1.0
(CsFCly).
16 CFC-215 Trichloropentafluoropropane i 1.0
(C;FsCl3)
i CFC-216 Dichlorophexafluoropropanc ur 1.0
(CyFCly)
CrC-217 Chloroheptafluoropropane 1 1.0
(CF,Cl)
v 1.1

{arbon tetrachloride

Tetrachloromethane
(CCLY)
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20. Methy! chloroform I, 1, 1-Trichloroethane \Y 0.1
(C:H;Cl) '
21. HCFC-21 Dichlorofluoromethane Vi 0.04
(CHFCly) '
22. HCFC-22 Dichlorodifluoromethane Vi 0.055
(CHF3Cly)
23 HCFC-31 Chlorofluoromethane Vi 0.02 ¥
1CHRFCH) ‘
24. HOFC-121 Tetrachiorodifluoroethane Vi 0.04 .
(CHFCLY) V
25, HCFC-:22 Trichlorodifluoroethane Vi 0.08
((.':HF:CI;)
26, HCFC-123 2, 2-dichloro-1, 1, 1-trifluoroethane Vi 0.06
(CaHFCH)
27. HCFC-123a 1.2-dichloro-1, 1, 2-trifluoroethane Vi 0.02
(CHCLCFy)
28. HCFC-124 2-chloro-1, 1, I, 2-trifluoroethanc A% 0.04
(C:HFCN)
20 HCFC. 1241 2-chloro-1. 1, 2. 2-trifluoroethane Vi 0022
(CHECICFY)
34, HCFC- i8] ‘Tiichlprolluorocthance Vi 0.05
((.:' i:’:CI\)
3t HCKFC-132 Dichlorodifluorocthanc Vi 0.05
(C:Hai=Cl)
.32 HCEC-133 Chilorotnfluorocthane Vi 0.06
(C2HLF3CY)
33 HCFC-141 Dichlorofluoroethanc Vi 0.07 ¥
(C:1HFCL)
3. HCFC-131b . 1-dichloro-1-fluoroethane Vi 0.
(CH;CFCl) '
35. | ICF(.’- 142 Chlorodifluoroethane \ G.G7
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36. HCFC-142b I chloro-1, |-difluorocthane
(CH\CF,C)
37 HCFC-151 “Chlorofluoroethane
(C:HLFCD)
38. HCFC-221 Hexachlorofluoropropane
(CyHFCle)
39. HCFC-222 Pentachlorodifluoropropane
(CHFCly)
40. HCFC-223 Tetrachlorotrifluoropropane
(CHF(Cly)
41 HCFC-224 Trichlorotetrafluoropropane
(CyHF.Ch)
42. HCFC-225 Dichloropentafluoropropane
(CyHFCla) -
43, HCFC-225c¢: I, 3-dichloro-1,2, 2,3,3-pentafluoropropanc
(CF,CF,CHCI3)
44, HCFC-225¢cb | -3-dichloro-1,2,2,3,3-pentafluoropropane
(CF,CICF,CHCIF)
45, HCFC-226 Chlorohexafluoropropane
(C3HF.Cl)
40. HCFC-231 Pentachlorofluoropropanc
(r tH:FCI‘)
47 HCFC-232 Tetrachlorodifluoropropane
(C3HaFF:Cl)
48, HCFC-233 Trichlorotnfluoropropane
(CaHaFClh
49 HCFC-234 Dichlorotetrafluoropropane
(C HR L Cl
50. HCEC-215 Chloropentafluoropropanc
(CyHECD
51, HCEC-241 Tetrachlorofluoropropanc
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52. HCFC-242 Trichlorodifluoropropane VI 0.13
(C)H;F:Cig)
53.  HCFC-243 Dichlorotrifluoropiopane Vi 0.12
(CsH;,F5Cly)
54. HCFC-244 Chlorotetrafluoropropane VI 0.14
(C3HF.C) :
S5, HCFC-251 Trichloroﬂuoropfopane- Vi 0.01
(CyHLFCY)
56. HCFC-252 Dichlorodifluoropropane v 0.04
(C3HFCly)
57. HCFC-253 Chlorotrifluropropane \4! 0.03
(CH(F;CI)
58. HCFC-261 Dichlorofluoropropane Vi 0.02
(C sHFClLy)
59.  HCFC-262 Chlorodifluoropropane Vi 0.02
" (GHsFLC)
60. HCFC-271 Chlorofluoropropane VI 0.03
(CsHFCI)
61 BFC-21B2 Dibromofluoromethane vir - 1.00
(CHFBrs)
62, HBFC-221 Bromodifluoromethane Vii 0.74
) (C H F: B f)
03 3romofluoromethane vil 073
{CHiFBN
Ol Tetrabromofluoroethane Vi 0.8
(C:HFBry)
0% Tribromodifluoroethanc vil 1.8
(C:HF,Bry)
Ot HBIA:TL‘- 123132 Dibromotnfluorocthane Vil 1.0
HBFC-123a82 (CaHF,Bry)
2y HBEC-124131) nromotclfféﬂu,orocthanc : \41 1.2

(CFBr)
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68. Trbromofluorocthane Vil K
(C:H,FBr3)
69. Dibromodifluorocthanc Vil [
(CszFzBrz)
70 Bromotrfluorocthanc Vil (.6
(Csz F_\ Br)
71. Dibromofluorocthanc Vil i.7
(C-z“;FBl’z)
72. - HBFC-124Bl Bromodifluorocthane VIi i1
(CzH;FzBr)
73. HBFC-124B1 Bromofluoroethanc Vi 01
(CzHaFBl')
74. : Haxabromofluorcpropane Vil 1.5
(C;HFBg)
75. ‘ Pentabromodiflucropropanc Vil 1.9
(C3HF;Brs)
76. Tetrabromofluoropropane Vil 1.8
(C,\HF)BI’:)
77. Tribromotetrafluoropropane 24 2.2
(C;HF.;BF_‘)
78 Dibromopentafluoropropane Vil 20
(C;HF(BF';)
79. Bromohaxafluoropropane Vil 33
(C3HFBr) :
S0, Pentabromotluoropropane Vil 1.9
(CJH:FB rs) :
Sl Tetrabromodifluoropropanc Vil - 2
(CleFZBH)
82 Tribromotrifluoropropanc VI 56
e . (CgHzF;BfI)

1582 E&F/09—8
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83, Dibromotetrafluoropropane Vil 7.5 .
( C;Hz'F.Br;)

84. Bromopentafluoropropane vil 1.4
(C3HaFsBr)

8s. Tctrabrdmoﬂuoropropane Vil 1.9
(CJH)FBH)

¢ Tﬁbroméaiﬂuorbpropane; Vi A
(C;H;F:Bf))'

w7 Dibromotriflvoropropane Vil 2s
(C_’(!'l_\Fj(Br:)

88 Bromotetrafluoropropane \%1 a4
(C3H;FiBr)

N Tribromofluoropropane Vil 03
(CaH.FBry)

il Dibromodifluoropropane vl 10
(C3isF:Brs)

i Bromotrifiuoropropanc Vi 08

((‘._ﬂ l;F;BI‘)

12 Dibromotluoropropane VI 0
(CiHd Brs)

M Bromodifluoropropanc Vil 08
(le ‘.{l::l}r)

KR Bromofluoropropane \21! 07
(CAHFBr)

h (CHLB) Vil

Methyl bromide

0.6
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SCHEDULE - i
{Sece rule 2(c), I(1) 5(2). 9|

Regulation on production and consuinption of group of ozone depleting substances

rules come
mnto force

S. Namcof  Ycar(s) Maximum Maximum Date TBanon  Banof
No Group relating to allowable allowable related to creating  creating new
of basc level  Productionina  coasumpuion ina  columns capacitics  capacitics to
Ozone period of twelve  period of twetve — (4) and for manufacture
Sub- months as months as (5) production  products
stances percentagc of  pereentanc of of Ozone  madc with o
calculatcd basc  calculated Depleting  containing
level for Group as consumption of Substances QOzone
a whalc basc years for Dcpleting
Group as A Substances
o whole
H (2) 3) ) 3) (6) (7) (3)
I(a) ] 1995-1997 110 100 1-1-2002  Dateon Daitc on
which these  which these
rules come rules comie
into force into force
h I 1995-1997 60 50 1-1-2005 - ' -
(c) 1 l995—l'997 0 0 1-1-2010  -- --
2(a) v 1998-2000 25 15 1-1-2005  Datcon Date on
’ which these  which these
rules come rulcs come
into force into force
(b) Y 1998-2000 0 0 1-1-2010 - -
3a) -V 1998-20C0 1S 100 1-1-2005  Datcon Datc on
which these  which these
rules come rules come
mio force into force
(t) v 1998-2000 $0 70 1-1-2003 -- -
(c) v 1998-2000 40 30 1-1-2010 -- --
(d) Vv 1998-2000 0 0 1-1-2015 - --
() Vi 20151 1S 100 1-1-2010 Datc on
201h° which these
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3) ) (3) (¢) [£9) (¢ C2) (8)
(b) Vi1 2015 0 0 1-1-2040 Date on -
which these
rules come
. into force
5. A1 F— 0 0 - -
6(a) Vil 1995-1998 110 100 1-1-2002 Dateon
which these
rules come
into force
(b) vin 1995-1vves 80 80 1-1-2005 -
(c) A\%2 11 1995-1998 0 0 1-1-2015 - 1.1.2015

‘Freeze Year for production and consumption of Hydrochlorofluorocarbons (ozone
depleting substance under Group VI) of Schedule [
v with possible essential use exemption.

T 2015 is the'base level for atl group VI substances,
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SCHEDULE III
[See rulo 2(c), 3(2), (3), S(3}, 9(1) & (2)]

Regulation on production and consumption of Group | & Group 11l ozone depleting substances

Specified in column (4] of Schedule I.

(1) (2) (3) (4) (S) (0) (7) (8)
S.No. Name of Year(s) Maximum Maximum Date Ban on an on
Group relating allowable allowable related creating crcating
Of Ozone to base- Production consumption to capacities new capacitic
Depleting  level* (MT)ina in a period  column for to manufactu
Substances period of of twelve (4) and (5) production ‘products
twelve month &s of Ozone made with ¢
month for percentage Depleting containing
Group of calculated Substances Ozone
as a whole level Depleting
of consumption Substances
in basc years
for Groups as &
" whole
1 1 1995-97 20,706 90% 31.12.2000  Datec on Date on
which these which thess
HI 1998-2000 - rules come rules come
into force into force
2. { 1995-97 18,824 83% 31.12.2001 Dateon Date on
1 1998-2000 - which these  which these
rules come rules come
into force into lorce
3. I 1995-97 16,941 75% 31.12.2002 Datc on Datec which
i 1998-2000 which these  thesc rules
rules comce rules come
“into force into force
4. ! 1995-97 15,058 66% 31.12.2003  Dateon Date on
11 1998-2000 which these  which these
rules come rules come
into force inio force
S. I 1995-97 13,176 58% 31.12.2004 Datc on "Date on
1 1998-2000 : which these which thews
rules come niles come

into force

mto furce
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6. 1 1995-97 11,294 0% 31.12.2005 - Date on Datc on
H 1998-2000 - which these which these
rules come rules come
into force into force
7. H 1995-97 7.342 33% 31.12.2006 Date on Date on
31 1998-2000 which these  which these
rules come rules come
into force into force
8. I 1995-97 3,389 15% 31.12.2007 Date on Date on
I 1998-2000 which these which these
rules come rules come
into force into force
9. 4 1995-97 2,259 10% 31.12.2008 Datec on Darte on
i -1998-2000 - which these which these
rules come rules come
into force into force
10. { 1995-97 1,130 10% 31.12.2009 Datec on Date on
- 11 1998-2000 which these which these
rules come¢ rules come
into force into force
i1 I 1995-97 after 1.1.2010 Datc on Date on
111 1998-2000 which these which these

rules ccme
into force

rules come

into force

« save for any Chlorofluorocarbon production / eonsumption that may be agreed by the Parties
to meet essential uses for India
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SCHEDULE - 1V

(Sec rule 6(1),7.8 €1).(2), (3), (£) and (5).9(3). 10(3)]

Regulation on consumption of ozone depleting substances on end use basis

& quarantine

Use o methyl bromide except preshipment

The phaseout  date for person or enterpri

switching over to non ozone depleting substance technology or 1o establish or
pleting substance technology is the date of completion of

ncw capacity with non ozone de

s¢ who has reccived financial assistance for

S No Name of Activities Name of Group of Phaseout-.
Ozone Depleting Date *
: Substances
(1) ) (3) )

L. Manufacture of Aerosol products or Group [ 1-1-2003
pressurised dispensers (excluding metered
dosc inhalers for medicinal pumose).

2 Manufacture of Polyol for foam products Group | 1-1-2003

3. Manulacture of foam products including Group | 1-1-2003
toam part of Domestic Refrigerator.

4. ‘Manufacture of Fire Extinguishers or Fire Group 11 1-1-2001*+
Extinguishing Systems.

5. Manufacture of Mobile Air-Conditioners Group | 1-1-2003
and charging at Automobile industry

6. Manufacture of other Refrigeration and Air- Group I [-1-2003
conditioning products (excluding com-
pressors)

7. Manufacture of different products Group L Ui, IV& V  1-1-2010

8. Servicing of fire extinguishers and fire Group 1l P-1-2010°*
cxtinguishing systems, ’

9. Manufacture of Metered Dose inhalers for Group | 1-1-2010
medicinal purposés.

10. Manutacture of difTerent products Group VI 1-1-2040

Group VI 1-1-2015

to expand

the conversion project or the date given in column (4) of Schedule [V which ever is carlier

Except for essential use certified by the essential use panel
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SCHEDULE -V

(ParT M-Sk 3(id)]

(See rule 2b), (1% 6(1). 7, 8(1), (US) & (6),11(1), (2), 12(1), 13(9)

List of authorities , their funcﬁgné and last date for registration
Part — | for ozone depleting substances other than group VIII of Schedule-1

- Name of Authority

S. Rule Function Last date for Name of
No No. Registration Appellate
Authority
m @ 3) ) ) (é)
1. 3() Registrationof An officer not below the rank of a Three months Secretary,
producers of Deputy Secretary in the Ministry of after Ministry of
Ozone Environment and Forests commencement  Environment
Depleting of the rules and Forests
Substances _ :
2. 3.4, Licence to Director General of Foreign Trade — —_—
5.10(1) import/expon
10(2) of products
made with or
containing
Ozone Deplet-
ing Substances
_and Ozone
Depleting
Substances
3. 6&(1)  Registration of () An Officer of the particular One year after An officer
traders / Producer not below the rank of commencement  not below the
dealers/ Mariager, if the Ozone of these rules rank of a
wholesalers/ Depleting Substance has been Deputy
sellers of produced in India. Secretary in
Qzone the Ministry
Depleting (i)  Anofiicer of the particular of
Substances Importer not below the rank of Environment

Manager, if the Ozone
Depleting Substance has been
imported.

and Forests
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4. 81 Registration of  Officer-in-charge of the office Small One year after An officer
persons / Industries Services Institute in commencement” not below the
cnterpnses respective jurisdiction under Small of these rules rank of a
cneaged in ” industrics Development Oreanisation Deputy
acuvitics undcr the Ministry of Small Scale. Agro Secretary in
specified in and Rural Industrics. the Ministry
column (2) of ofl
Schedule-1V Environment
(whose capital and Forests
vestment 18
less than Rs
crore.)

Pegistration of  An officer not below the rank of a One year after Seciatary,
persoas Deputy Secrctary 1ii the Ministry of commencement  Ministry of
enzaged 1n Fnvironment and rorests of'these rules Environment
activiiias in ' and FForests
column (2) of

Schedule IV,

(whose capnal

investment is

more than Rs. |

crore)

5. 1i(1) Registration of  Officer-incharge of the office of Small  One year after An officer
person having  Industries Services Institute in commencement  not below the
facilitics to respective jurisdiction under Small of these rules rank ot'a
reclaim Ozone  Industries Development Organisation Deputy
Depleting under the Ministry of Smal! Scale, Agro Secretary in
Substances and Rural Industries. ' the Ministry

of
Environment
and Forests
11(2) Registration of  Officer-in-charge of the Office of Small  One year after An officer
persons having  Industries Scrvices Institute in commencement  not below the
facitities to respective jurisdiction under Smail of these rules rank of a
Deputy

destroy Ozonc
Depleting
Substances

1582 E&F/09—9

Industries Development Otganisation
under the Ministry of Small Scale.
Agro and Rural {ndustnes

Secretary in
the Ministry
of
Environment
and Forests
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a) &) &2 €9) (60

7. 12 Registration of Officer-in-charge of the Office of Small One year after  An officer
manufacturers, Industries Services Institute in commencement not below the
importers & respective jurisdiction under Small of these rules rank of a
exporters of Industries Development Organisation Deputy
compressors/  under the Ministry of Small Scale, Agro Secretary in
(whose capital  and Rural Industries. the Ministry
investment is ' of
less than Rs. | Environment
crore) , and Forests.
Registration of An ofiicer not below the rank of One year after . Secretary,
manufacturers, Deputy Secretary in the Ministry of commencement  Ministry of
importers & Environment and Forests of these rules Environment ’
exporters  of and Forests
compressors

* (whose capual

investment s
more than Rs.1
crore)

Part Il — for Schedule 1, Group VIII ozone depleting substance

S.  Rule Function Name of Authonity Last date of Name of
No No. : Registration Appeliate
Authority
(1) (2 3) 4 (5 - (6)
i (1) Registration As specified in the Insecticides Act, As specified in As
&(1) 1968 (46 of 1968) the Insecticides specified in
8(1) Act, 1968 (46 of the
1) 1968) Insecticides
Act. 1968
(216 of

1968)
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SCHEDULE - V1
[See rule 4,5 (1)]

List of countrics "which are party to the 1987 Montreal Protocol

Part — |

categonized as operating under Article 5 paragraph | of the Montreal Protocol.

List of Par

(1) (2) |
S.No. Name of country

I Algeria

2. Antigua and Barbuda

3 Argentina

4 Bahamas-

5. Bahrain

6. Bangladesh

7. Barbados

8. Belize

9 Benin

10 Bolivia

I csnia and Herzegovina
12 Botswana

13, Brazil

14. Brunei Darussalam

15 Burkina Faso

16 Burundi

17 Cameroon

I8 Central African Republic
19. Chad

20. Chile

21, China

22. Colombia

23. Comoros

24 Congo

25 Congo, Democratic Republic of
20 Costa Rica

27 Cote tvoire

28 Croatia

29 Cuba.

3 Cyprus

3 PDominica

32 Domimcan Repubiic

R Mevadar.
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-~

RN

o4

05.

6.

> )

Faypt

El Salvador
Ethiopia
Fiji

Gabon

Gambia
Georgia
Ghana
Grenada
Guatemala
Ciuinica
Guyana
Honduras
India
Indoncsia .
fran, Islamic Republic of
jamaica
Jordan
Kenya
Kiribati

Korea, Peoples Democratic Republic of

Korea Republic of .
Kuwait

Lao People’s Democrtic Republic of

Lebanon

Lesotho _
Libyan Arab Jamahiriya
Madagascar

Malawi

Malaysia

Maldives

Mali

Malta

Mauritania
Mauritius

Mexico

Moldova

Mongoha

~Morocco
Mozambique
Myanmar

Namibia

Nepal

"Nicaragua

Niger
o
Willan
Nigeria
Pakistan
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82. Panama
83 Papua New Guinca
84 Paraguay
SS Ter
80 Pinitppincs
N7 (ORI
88 Romanta
89 Samt Kits & Nevis
90 Samnt fucia
91 Saint Vincent & the Grenadines
92, Samoa
93, Saudi Arabia
94. Senegal
95 Scychelles
96. Singapore
97 Slovenia
98 Solomon slands
99 South Afzica
100. S f.anka
101 Sudan
102 Swaziland
103, Syrian Agab Republic
104, Tanzania, United Republic of
105 Thatland
106. The Fosrmer Yugoslav Republic of Mccedonia
107 Togo
108 ‘Tnnidad and Tobago
109 Tunisia
10 Turkey
1 Uganda
V12 United Arab Emirates
ii2 Uruguay
i 14 Venezucela
IS5 Yemen
116 Viet Nam
17 Yugoslavia
R Zambia
e Zimbabwe
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Part - 11 :
List of Parties temporarily categorized as operating under Article 5 paragraph | of the Montreal
Protocoi.

) - (2)

~ Albania
Djibouti
Federated S:aies of  Micronesia
Liberia
Marshall Islands
Sunname
Tonga
Tuvalu
Vanuatu

LM NV A LN -

Part —III

List of Parties categorized as operating under Article 2 of the Montreal Protocol.

€) @)
1. Australia

2. Austna

3. Azerbaijan

4, Belarus

5 Belgium

6. Brunei Darussalam
7. Bulgaria

8. Canada

9. Czech Republic
10. Denmark

11 L-quatonai Guinea
12 Listonia
13, Finland

14. France

15 Georgia

16. Germany

17. Greece

18 Hungary

19 fceland

20 Ireland
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(1) C (2

21. Isracl

22, ltaly  swc-oe et
23 Japan

24, latvia

25 Liechtensten

26 Lithuania

27 lLuxembourg

28 Monaco

29. Netherlands

30 New Zealand
31 Norway

32. Poland

33. Portugal

34. Russian Federation
3S. Slovakia

36. Spain

37. Sweden

38. Switzerland

39. Tajrkistan

40. Turkmenistan
4]. Ukraine

42. United Kingdom
43. USA

44, Uzbekistan

45. European Community
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SCHEDQULE - Vi
[See rule 10(1). (2}

Regulation on import and export products containing ozone depleting substances

S.
No

Ny

(o]

Name of Product Name of Date Regulation on Date
Group - of Imports becomes. Regulation
Qzone Deplet-  effective on Exports
ing Substances be:comes
cffective
(2 (3) (4) (8)
- { -
Automobile and truck air-conditioning Group | Six months after  Six months
units. (whether incorporated in vehicle these rules come into  atier these
or not) force fuizs come
‘ into foree
Domestic and commercial refrigerztion Group I, -de- -do-
and air-canditizning’heat pumy equip- Group Vi
ment €.€.
- Refrigeratass
- Freezers
- Dehumidifiers
- Water Coolcrs
- lce machinses
- Air conditioning and ezt pump
uniLs
- Compressoss
Aerosol products, Group 1 -do- ~do-
cxpect medical aerosols
Pormzhle fire extinguishers / Sveiem Group -do- -do
Ovhinder
insulation boards. panels and -=ipe Group | -do- -ao-
COVAEIN
re-polymers Group [, -do- -do-

Q

Group Vi

| S No.. 2, columm (2) preducts include insulating matenal of the product.

2. A}l products mentioned above are excluded from the purview of this Schedule

when transporied in Consignments of personal or household effects or in similar non-
commercial sityations normally exempted from customs attention.
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SCHEDULE — VHI

[Sce rule 15]

Excmption

(1) Uisc of Methyl Bromide, the ozone depleting substance covered in Group VIii of

Schedule 1. in quarantine and pre-shipment applications.
(1) Ozone depleting substance which arc used in laboratory or for analytical purposes
subject to following conditions :-

uses include equipment calibration; use as extraction solvents,
biochemical research ; inert

er or laboratory chemical and

(3) laboratory
diluents, or camiers for chemical analysis;

solvents for chemical reactions, as a carn
other critical analvtical and faboratory purposes.

(b) ozone depleting substances should have been manufactured to the

following puritics:

CTC (reagent gradc) 99.5
1, 1, 1-tachloroethane 99.0
CFC-11 99.5
CFC-13 99 3
CFC-12 -« 995
CEC-113 95
) ] rC-114 99.5
Other wl Boiling P > 20°C 995
Other W Boiling P < 20°C 99.0
(c) these pure ozone depleting substances can be subsequently mixed by

manufacturers, agents, or distributors with other chemicals, as 13

customary for laboratory and analytical uses.

1582 E&F/09—10




H

THE GAZETTE OF INDIA : EXTRACRDINARY [PART H-—Skc. 3(ii)]

()

(v)

v)

(Vi)

\(vii)

W)

(d)-  these high purity ozone depleting substance and mixtures containing
ozone depleting substances shall be supplied only in re-closable containers
or high pressure cylinders smaller than three litres or in 10 millilitre or
smaller glass ampoules, marked clearly as ozone depleting substances,
restricted to laboratory use and analytical purposes and specifying that
used or surplus ozone depleting substances should be collected and
recycled, if practical The ozone depleting- substances should be
destroyed if recycling is not practical.

Import, export, and production of Group IV, Schedule I ozone depleting
substances is excluded from the definition of consumption if such imports and
production meant to be used in manufacture of ozcne depleting substances
specified in Group I of Schedule I. ‘

Import and export of any recovered or reclaimed ozone depleting substances is
excluded from the definition of consumption.

Sub-rule (1) of rule 10 shall not 2pply to non-commercial sale of products which
have been used for at least one year. ‘

Any rule in public interest with specific abprovai of the Central Government.

Use of Group II substances of Schedule I for essential critical application‘ shall as
Defence Air Craft, Battle tak and Aviation Industries to be certified by an

essential use panel.

SCHEDULE — 1X
[See rule 13(1), 13(6)]
Part 1

Procedure for Registration

A;;plication.for registration of producers of ozone depleting substances under
sub-rule (1) of rule 3 shall be made in Form 9 of Schedule XI.

Applhcation for 'registra\t‘ign of sellers of ozone depleting substances under
sub- rule (1) of rule 6 shall be made in Form 10 of Schedule X1

Application for‘ registration of persons under sub- rule (1) of rule 8 shall be make
in Form 11 of Schedule XI.

Application for registration of persons reclaiming ozone depleting substances
‘under sub-rule (1) ofrule 11 shall be made in Form 14 of Schedule XI.

-
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S.

Application for registration of persons destroying ozone depleting substances
under sub-rule (2) of rule 11shall be made in Form 14 of Schedule XI.

Application for registration of persons manufactuning, importing or exporting
compressors shall be made in Form 13 of Schedule X1.

A Certificate of chistration shall be issued by the registering authonty to those
persons who have been registered in accordance with these rules.

The Certificate of Registration shall contain the following aformation: -

(a) Name of registering authonty.

(b) Registration number.

(c) Information contained in application for registration (excluding
enclosures).

(d)  Signature and seal of registering authonty.

Part 11
Conditions of Registration/Renewal

The “Certificate of Registration’ shall be kept at the ‘Registered Office’ and shall
be produced at any reasonable time on reproduced at any reasonable time on
request before an Officer of the concemned authority no below in rank to a Section
Officer to the Government of India or, in respect of registration under sub-rule
(1) of rule 6 an Assistant Manager in the concemed producing enterpnise.

The registration shall not be done, and shall cease to be valid, if the person to be
registered or registered is in violation of these rules.

Registration under sub-rule (1) of rule 6 shall also be subject to commercial
decision of the authority mentioned in column (4) of Schedule V. excluding such
registration in respect <f czene depleting substances specified in Group VI of
Schedule 1.

Notwithstanding generality of provision of para 2 above, registration shall not be
renewed unless the applicant has complied with all the reponing requirements
under these rules.

Validity of registration under thesc rules shall be for a period of eighteen months
from the date of registraion. ls renewal can be done anytime afler twelve
months from the date of registration/renewal.  The rencwal will also be valid for
eighteen months.
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SCHEDULE X
[See rule 14(1), (2), (3), (4), (5), (6) & (D]

Part 1

A. Records to be maintamed

Records regarding production of ozone depleting substances :
Dated records and related documents in respect of each producing plant, of -

(1)

()
(b)

(c)

The actual quantity of each ozone depleting substances produced;

the actual quantity of each ozone depleting substance used as feed stock;
and : ' ‘
Information specified in 2(b) and 2(c) below. Records regarding sale and
offer for sale of ozone depleting substances

Dated records and related documents in respect of —

(a)
(®)

)
(1)
(i)
@iv)

™)
{(v)

- (vii)

(vun)
(x)

the actual quantity of each ozone depleting Substances purchased

the actual quantity of each ozone depieting substances sold within India;
the name and address of the recipient- of the each shipment and the
purpose for which ozone depleting substances was purchased by the
recipient. These purpose to be maintatned are:

Manufacture of Aerosols

Manutacture of foam products '
Manufacture .of fire extinguishers and fire extinguishers and fire
extinguishing systems.

Manufacture of Mobile Air-conditioners

Manufacture of other Refrigeration and Air-conditioning products.
Solvents use

"Exempted use

Selling
Others (please specify).
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(3)

(4)

(3)

Records regarding exports of Ozone.
Dated records and related documents containing information in respect of each
column of Form 3 or 4_ as the case may be. of Schedule X1

Records regarding imports of ozone depleting substances

Dated records and related documents containing information in respect ol each

column of Form 5 or 6. as the case may be, of Schedule X1
Record and related document of regarding manufacture import and cxport of
compressor.

Dated records and related document containing information 1n respect of each

column of form 12 or 13. as the case may be. of Schedule X1.

Declaration signed by the recipient in Form 12 of Schedule X1

B. Reports to be submitted

(1)

2
3)
)
®)

Report on production of ozone depleting substances as per Form 1 of Schedule

X1

Report on imports of ozone depleting substances as per Form 2 of Schedule X1.

Report on exports of ozone depleting substances as per Form 3 of Schedule X1.

Réport on sales of ozone depleting substances as per Form 4 of Schedule X1.

| to 3 above shall be submitted to the Ministry of
Environment and Forests. Report mentioned in Sr. 4 above shall be submitted the
registering authority specified in column (4) of Schedule V, who will submit
complied version of the reports, duly countersigned will also be submitted by
such authority to the Ministry of Environment & Forests in hard copy as well as

in floppy on request.

Reports mentioned in Sr. No.
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Part 11
A. Records to be maintained

Records regarding purchase of ozone depleting substances for use in activities specified
in column (2) of Schedule [V.

(N Dated records of

(a) the actual quantity of each ozone depleting substances purchased from an
Indian supplier and the name and address of the Indian supplier;

(b) the actual quantity of each ozone depleting substances used separately for
each plant and each activity.

B. Records to be submuitted

(1) Report on purchase of ozone depleting substances as per Form 5 of Schedule XI.

2 These reports shall be submitted to the concerned registering authority specified
in column (4) of Schedule V, who will submit compiled version of the report to

the Ministry of Environment & Forests. Individual reports will-also be subm#ed
by such authority to the Ministry of Environment & Forssts on request.

Part 111
A. Records to be maintained

Records regarding' purchase of non-ozone depleting substances by beneficiary
companies for use in manufacture of products.

)] Dated records and related documents in respect of -

€)) Actual quantity of each non-ozone depleting substances purchased and the
name and address of supplier;

(2) Actual quantity of each non-ozone depleting substances used in
manufacturing  operations separately for each plant and each
manufactunng.
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B. Reports to be submitted

(1)  Report on use of non-ozone depleting substances by beneficiary companies as per
Form 6 of Schedule XI:

2 These reports shall be submitted to the concermned authonty specitied in column
(4) of Schedute V, who will submit compiled version of the report to the Ministry
of Environment & Forests. Individual reports will also be submitted by such
authority to the Ministry of Environment & Forests on request.

Part IV

A. Records to be maintained

Records regarding reclamation
(N Dated records and related documents in respect of —

(a) the actual quantity of each ozone depleting substances recovered; the
name and address of the individual or company from which the ozone
depleting substances is recovered and the name and address, if.differeat of

the site at which the ozone depleting substances s reclaimed,

(b) the actual quantity of each ozone depleting substances reclaimed.

B. Reports to be submitted

) Report on reclamation of ozone depleting substances as per Form 7 of Schedule

X1
These reports shall be submitted to the Ministry of Environment & Forests

5
@ through the concerned registering authonty specified in column (4) of Schedule
V.
Part V
A. Records to be maintained
Records regarding destruction
nH Da‘tcd records of;
(a) the actual quantity of each ozonc depleting substances destroyed on the

basis of destruction efficiency of the facility employed.
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(1) Report on destruction of ozone deplcting substances as per Form 8 of Schedule
Xt

) These reports shall be submitted to the Ministry of Environment & Forests
through the concemed registenng authority specified in column (4) of Schedule

v
Part Vi
A, Records o o7 mamatained
Records resarding mamstacture, import and export of corpressor.

/1) Dated records and related documents containing information in respect of eacn
columr: of Form 12 of Schedule Xi.

B. Reports to be submitted

Q) Report sn manufacture, import, export and sale of compressor and use of
refrigerants in compressors sold as per Form 12 of Schedule XI.

(2) These reports shall be submitted to the concerned registering authonty specified
in column (4) of Schedule V, who will submit complied version of the report t0
the Ministry of Environment & Forests. Individual reports will also be submitted
by such authority to the Ministry of Environment & Forests on request.

5 part VII
N Production of records
(1) Records being maintained pursuant to requirements of rule 13 shall be available

for inspection al any reasonable time on request by an officer of the registering authonty
specified in column (4) of Schedule V, not below in rank to a Section Officer to the
Government of India, However, persons who are engaged in selling any locally produced
ozone depleting substances, except ozone depleting substances specified in Group VI of
Schedule L shall make records available by inspection at any reasonable ttme on request
by an officer of the concerned producing enterprise not below. iin- rank - to “Assistant
Manager or on request by an officer of thie Ministry of Environment & ‘Forests not below

in rank to a Section Ofhcer

(3]
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SCHEDULE Xi
Form: 1 pag: i

Heport on produciion of ozone depieting substaaces

Freqauency of repori - Annuaily

Last date for submission of report : Within 60 days of end of the year

Period of repon  January ~ December 19

Namc of”
conypany: .
¥ Namc of Name of Uzone lotal Quantitics produced for exemped  Quaniity produced
Group of Deplecting Substances  Quantty wses widhin fndia *3 jor supply to
Orone preduceG  for countrics lisied in
Deplcong Al uses *Z paris 1 and. § of
* Subsianccs? Schadule-VI
Qusntiy pic- Cuantity pro-
duced for feed -duced for other
stock withup indiz  exempted use
within fndis
Group 1 CFCI3 (CFC-11)
CFC(12) (CFC-12)
C2F4C12(CFC-114)
C2 FSC1 (CTC-115)
TOTAL
Formi | —page =
. Name of Name  of Ozonc Total Quantiics produced for exemped Quantity produced
Group of Denlcting Substances  Quantity uses within India *3 for supply to
Ozone *i " produced  for countries listed "in
Depletne All uses <2 partis 1 and 11 of
Substances Schedule-V1-
Quar:uty pro- Quantity pro-
duced for fead duced for other
stock within India  exemipted us<
witnin Ind:s
Group 1] CF2BrCl (i{alon 1211)
CF3 Br(l{alon 1301)
C2F413r2 (Halon 2402}
TOorAL .
Group 1il CF3CI(CFC-13)
ot
%

Group 1V

CC 4 (Carbon tetrs-
Culonde)

Group V

C2H3C13 (Mcthy)
Chleroform e,
1.1 1-tnchlorocthane)

1582 E&F/09—11
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Form I — Page 3

Name of Name  of - Ozonc Total Quaitity Quantities produced for exemped Quantity produced
Group of Depleting Substances - .produced for uses within India *3 for supply 1o
Ozone *1 All uses €2 countrics listed in
Deplcting pats i and I of
Substances Schedule-VI
Quandty pro- Quantty pro-
duced for feed duced for other
stock within India  exempted usce
wath Indiz
i 3
Group I CHFCI (HCFC-21)
CHF2CI (HCFC-22)
CH2FCI (1ICFC-31)
C2HF3CL2 (HCFC-123) >
C4HF4CI (HCFC-124)
C2H2F3CI (HCFC-133)
CH3CF12 (HCFC-141 b)
CH3CF2CI (HCFC - 142b)
C3HF5C2 — (HCFC-225)
CF3CF-2CHCR(I1ICFC-225¢a)
CF2CICF2HCIF(HCFC-225¢cb)
TOTAL
form 1 - Page4
Name of - Name of Ozone Tota! Quantity Quantitics produced for exemped Quantity  preduced
Group of Depleting Substances  produced  for . uses within India *3 ' for  supplv o
Ozone *1 All uses *2 countries listed in
Depleting parts L and H of
Substances Schedele- V]
" Quanuty pro- Quantity pro-
duced for jeed dueed for othes
stozk within Indis exenmpied use
witizn Indma
‘ 2 3 i - 5 6
Group Vi1 HBFCs :
Group VL1 (Methyl Bromide ol quanuty
(CHi3Br) af New hMetha - 5
Hronnde produced
tor (hermantine
and Presh:pmant
appheations within #

indur end Tor oxporis

Sremure T




{ s H—E"Z (i) ]} , YA 6 AOIGR 2 HAURY : .8

form | page >

Venfication

co hereby sclemaly verify that 1o the best of my knowledge and beliet the information
given above and the annexure and siaiements any accompanying it are correct and
compiate

! further declare that | am su:bmitting and verifying the information given above in

my capacity as ....... ... SUTURRR ... and that I am competent to do so.

L Signature *4....
ae o o wwith seai

*] Please see Schedule ! for complete list of ozone depleting substances.

~2 Toial production should be given without any deductions. The Ministry of
Environment & Forests would make the necessary deductions in accordance with
the definition in rule 2.

Lss

Please see rule 2(k) and give the total quantity used within India as feeds.\:oc_k and .
quantity exempted under rule16 from local production.

*4 The above Form including the verification portion must be signed in case of an
individual by the individual himself or a person duly authorized by him-in case of

Hindu undivided family by the Karta: in case of a partnership firm. by the
managing partner. in case of a company. by a person duly authorized iz that

ehalf by the Board of Directors. and in any other case by a person incharge of or

respensible for the conduct of the business.
Form 2 pagc !
Data on imports of ozone depleting substances

Frequency of repoit © Querterly

P

44

Last date for submission of repcrt - Within 30 days of end of the guari

Name of Company: Period ¢f repori.

Name of azone depleting substances *1:----—------~---=----=
(1n metnc tnneés)
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[ &r. i urchase order ¢ Bill of | Total Quantity importod all uses | Quantity of . mcw ozonc  depleting
; No. | No. & dsie ] lading  no. substance imported o usc as -
f ] ' & date
L |
02 - ; i
New Recoveral Reclaimed Feedstock Excmpted
Uscs
[ [2 E [4 ] 5 e [7 I3
| .
r——_—
,.._...__._
:,._ - e —
[ TOTAL ;
Free on Free on Board Import licence Countiy from  Name & Port of Port " of
Board (OB Valuc(FOB)  No. & date wvhich address  of shipment delivery Y
vitue . Rs.. importad selle
3
9 10 11 12 13 14 15 ‘
- |
TOTAL |
|

Signature *4
“with seal

Form 2 page 2
Verticaien

.................................................. SO
do hereby soiemnly verifv that to the best of my knowledge and belief the information
given above and the annexure and statements any accompanying it are correct and

1 {urther declare that [ am making this appiication in my capacity as ...............
and that i am competeat to make this application and- verify it by virture of
................ A photo/ attested copy of which is enclosed herewith.

Mlmown . , Sigrature ¥4 ... ... :
Dave L with seal

!\::_',{._ - ’
1 One form should be used for only one ozone depleting substance.

Use separate form for each ozone depleting substance. Please see
Schedule | for complete hist of all ozone depleting substance.
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- *2 ‘Recovery’

- *3 ‘Reclamation’

The collection and storage of-ozone depleting substance from. -

~machinery, equipment vessels etc. during servicing or prior. to
disposal.

The reprocessing and upgrading of a recovered ozone depleiing
substance through such mechanism as filtcring, during, distillation
and chemicai treatment in order to restore the substance to
specified standard of performance. Ifoften involves processing

‘ofi'side’ at a central facility.

*4  The 2bove Form including the verification’ portion must be signed incase of an
individua! by the individual himself or a person duly authorized by him, in case of
Hindu undivided family, by the Karta: in case of"the partnership firm, 0y the
managing partner.. in case of a company, by a person duly authorized .in that
behalf by the Board of Directors and in any case, by a person incharge of or

resncnsthic for the conduct of the business. .

Form 3 — page |

Report on exports of ozone depleting substances

Frequency of report : Quarterly

Lasi-dare for submission of report : Within 30 days of end of the quarter

Name of Company:

Name of ozone depleting substances *1:

Period of report:

(in metric tonnes)

of | Quantity exported for

i Sr. | Iavoice No Bill Quantity of new ozone depleting
| No. | &dac fading no. | all uses substance imported to usc &s
! & die
{
New *2 Recovered Quzrantine & Feedstock  Exempted uses
& Reclaimed Preshipment .
application *3
1 12 [3 [4 {5 16 17 I8

TOTAL
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—

Free on Free oo Expoxtlwcnoe Countxyb Name & Port of Port of
Board Boarg' - © .Neo. & dater which address  of shipment dclivery
tFOB) : (FOB)Value exported buyer
value $ Rs.
9 10 . 11 12 13 14 15
TOTAIL
Signaiure ¥4
with seai
Form 3 page 2 -
Venfication
S SRS SO

do hereby solemnly veiify that to the best of my knowledge and belief the information
given above and the arnexure and statements any accompanymg it are correct and
COIT!":LIC

1 further declare that I am submitting and verifying the information given above in

MYy CAPACHY S ... ...oiiiiiiieiaan -and that [ am competent to do so.

Place o Signature ¥4
Datc........... with szal

NOics! -

> One form should be used for only one ozone depleting substances.

Use separate form for each ozone depleting substances. Picase se¢
Schedule 1 for complete iist of ail ozone depleting substances

*2 "Recovery’ The collection and storage of ozone depleting substances from
machinery, equipment vessels etc. dunng servicing or prior io
disposal.

1~

o3
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‘Reclamation’ The reprocessing and upgrading of a recovered ozone depleting
substances through such mechanism as filtcring, during, distillation
and chemical treatment in order to restore the substance to
specified standard of performance. If often involves processing
‘off side’ at a central facility.

*3 For Methyl Bromide only.

*4  The above Form including the verification portion must be signed incase of an
individual, by the individual himself or a person duly authorized by him, in case
of Hindu undivided family, by the Karta. in case of the partnership firm, by the
managing partner., in case of a company, by a person duly authorized in that
behalf by the Board of Directors and in any case, by a-person incharge of or
responsible for the conduct of the business.

Form 4- page |

Report on sale of ozone depleting substances

Frequency of report : Quarterly
Last date for submission of report : Within 30 days of end of the Quaner

Name of Company: Peniod of reprot:
Part A
(1in metric tonnes)
' Sr. Name of Quantity of ozone depleting substance . Quantity . of Name &and address of
No. Ozone Ozone Depleting  Indian  supplier from
Depleting Substances whom Ozone Depleting
Substance purchased Substances was
locally purchased locally

“1 °2 3

Produced imported Reclaimad Exported

Total for each
Ozone Depleting
Substance




S THE GAZETTE OF INDIA : EXTRAORDINARY [ParT TI—SEc: 3GiD)]
Form 4 — page 2
Part 2
{in metric tonnes)
5r.  Namce of Qzone Puipose ior which *4 Quantity of  Ozone  Narne & address of buver
No. Depietng Substances Orzone Depisting Depleting Substance sold
Subsianee was sold (o the buver
o in e huver o
o ;
TOTAL ) _ g
Signature *3
vath seal
form 4 - page 3
Verification
U SO
do hucby solemnly verify that to the best of my knowledge and belief the information
given above and the annexure and statements any accompanying it are correct and
conrmp pizie
i further deciare that | am submitting and verifying the information given above in
my capaciy as .................. e and that 1 am competent to do so.
Mace. Strnature Y50
Date. 00 vathosead
Noies
i Fuil report 1o be submiited as per Form 2
“2 -do- “orm 7 t
A ' -do- Forin 3
*4 Purpose are: (1) Maxufacture of aerosols (excluding metered dose inhalers
for medical purpeses). *
() Manutacture of [Foam preducts
(t)  Manufacture of Fire extingushers & fire extinguishing,
Systenis

{1v) Manutacture of Mebile At conditioners




- -
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v) Manufacture of other. Refrigerations & Air conditioning.
~ preducts (excluding compressors).

(v1) Soivent use.

(vit)  Exempted use.

{(vin}  Seiling.

(ix)  Servicing of fire extinguishers or fire exunguishing system.

(x) Metered dose inhalers for medicinal purpose.

(xi)  Manufacture of Corapressors.

(xii)  Gthers — specriy.
Form 4 — nage 4
*5 The above Form including the verification portion must be signed incase of an
individual, by the individual himself or a person duly autironzed by him, in case
of Hindu undivided family, by the Karta: in case of the partnership firm, by the
managing partner., in case of a company, by & person Guly authorized tn that

behalf by the Board of Directors and in any case, by a person incharge cf or
responsible for the conduct of the business.

*6 Use separate form for separate ozone depieting substances.

Form - 5 —page |
Report on purchase of ozone depleting substances on end use bases
Frequency of report : anaually

Last date for submission : Within 30 days of end of calender year.
Name of Company: Period of repon : January — December .....

Part A
(in metric tonnes)

Sr. Name of Quantity of Ozone Deplefing Substance Quantity of Ozone Name- and address of
No. Ozene Depleting Substznices  Indian  supplier  from:
Depleting purchased locall whom Ozone Depleting
Substance Subsances was

) ) purchased localiy

mnported  Reclaimed

Teuwl

1582 E&F/09—12
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Form 2 — page 2

Part B
(in metric tonnes)

Sr. | Name of Ouzone | Name & address of | *3* Purpose3 for which | Quantity of Ozone Depleting |
No. | Deplcting Substances | enterpriso/firm Ozone Depleting | Substance used ]
Ozone Deplcting | Substance was used }

Substances was used N

|

]

{

i

]

TOTAL j

Signature *4
with seai

Verification .~

| SR SIO o [T
do hereby solemnly verify that to the best of my knowledge and belief the information
given above and the annexure and statements any accompanying it are correct and
complete.

I further declare that I am submitting and verifying the information given above in

MYy Capacity as .......................... and that I am competent to Go so.
Place.................. Signature 4.
Date .. ... with seal

Wotes:

*i Full report to be submitted as bcr Form 2.

*2 Full report to be submutted as per Form 7.

L 2

A
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Manufacture of aerosols (excliding metered dose ighalers
for medical purposes).

(xi) Manufacture of Foam products. )
(xiv) Manufacture of Fire extingushers & fire extinguishing

*3'  Purposeare: (i) -

systems. ‘
(xv) Manufacture of Mobile Air conditioners
(xvi) Manufacture of other Refrigerations & Auir conditioning
products (excluding compressors). v A
(xvit) Solvent use.
(xvin) Exempted use.

(xix) Seclling. ‘
(xx)  Servicing of fire extinguishers or fire extinguishing sysiem.

(xxi) Metered dose inhalers for medicinal purpose.
(xxii) Manufacture of Compressors.
(aii) Others — specify.

*4 The above Form including the verification portion must be signed incase of an
individual, by the individual himself or a person duly authcrized by him, in case
of Hindu undivided family, by the Karta: in case of the partnership firm, by the
managing partner., in case of a company, by a person duly zuthorzed in that
behalf by the Board of Directors and in any case, by a person incharge of or
responsible for the conduct of the business. .

" Form 6 - page ]
Report on use of non ozone depleting substances by beneficiary companies™i
Frequency of report : Annually

Las: date for submission -- - Within 60 days of end of calendar year

Name of Company: Period of report: Jan-Dec. .......

: (in metric tonnes) :
S'r, Addrc;s of  Date of Name of Quantity of Purpose for Name  of Quantty of
No. Factones Commencement Depleting Ozone which non- non-Ozone  non-Ozone

Dcepleting Ozone Deplciing Depleting
Depleting Substance Substance
Substance beingused  used dunng

of manufacturing substances
operations with used prior to  Substance

non-Ozonc convession (if - used in a
Depleting applicable) period of 12 1s being - thc penod
Substances - month pnor  used T2 of report

o
converision
(r
apphiedic)

N tprr.s
Dol ]
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Form 6 — pagte 2

Verificztion

| SR N

do hereby solemnly verify that to the best of my knowledge and bellef the information
given above and the annexure and statements any aooompanymg it are correct and

compliete.

i further declare that I am submitting and verifying the information given above in

My CRPACILY @S ... .oeeoneenoaneanle and that 1 am competent to do so.
Place................_. Signature *3_.__......._ ..
Date................... with seal

Notes:

* This report is to be submitted by all companies whose names have been notified
under sub rute (2) of rule 6.or sub-rule (3)-of rule-14 -

*2 Purpose are: (i)’  Manufacture of-aerosols (excludmg metered dose inhalers
- for medical purposes).

(i):  Manufacture of Foam products.

(i)  Manufacture of Fire extinguishers & fire extinguishing
systems.

(iv) . Manufacture of Mobile Air conditioners

) Manufacture of other Refrigerations & Air conditioning -
products (excluding compressors). '

(vi)  Soivent use.

(vii)  Exempted usz.

(viii)  Servicing of fire extinguishers or fire extinguishing system.

(ix)  MNanufacture of Compressors

) Others - spcafv

5 The abcove form mcludmg the verification portion must be signed in case of an
individuai, by the individual himself or a person duly authorized by him: in case of Hindu
undivided family, by the Karta: in case of a partnership firm, by the managing partner, in
case of a company, by a person duly authorized in that behalf by the Board of Directors
and in any other case, by a person incharge of or responsible for the conduct of the

.U.llf_‘

-
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form 7 — page |

Report on rectamation of ozone depleung substances
- Frequency of repoit Annualiy
Last date for submission : Within 60 days of end of calendar year.

Name of Company ............cooooommreeonnes Period of repori : january — December ...

(in metric toanes)

* St Name of Ozone Quantty of *2 Name & Address Quantty of Ozonc: Name & Addsess of.
No. Depleting Ozone Depleiing  of company/sitc  Depleting  Substances . site at - which .Ozone
Substances *1 Substances from which Ozone was reclaimed3 Depleting  Subsiances
recovered Denicting was reclaimed
' Subsances  Was
recoversd
! 2 3 4 < 6

TOTAL

. Signature "4
with Seal
Form 7 — page 2
Verification
1. SO e

do hereby solemnly venfy that to the best of my knowledge and belief the information
given above and the annexure and statements any accompanying it are correct and

complete.

I further declare that I am submitting and verifying the information given above in
MY CAPACIY BS ... ..o and that 1 am competent 10 4o SO. .

L1l

~

Place. .. Signature "3, e

Date... ... ... . with sgai
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Notes:

*1 Please see Schedule | for list of ali ozone depleting substances.

2 ‘Recovery’ The collection and storage of ozone depleting substances f{rom
machinery, equipment, containment vessels during servicing or prior to disposal.

*3 ‘Reclamation’ The reprocessing and upgrading -or recovered ozone depleting

substances through such mechanism as fiitering drying, distillation and chemical
treatment in order to resiore the substance to a specified standard of performance.

If often involves processing “of-side” at a central facility.

¥4 The above form including the verification portion must be signed in case of an
individual, by the individual himself or a person duly authorized by him: in case
of Hindu undivided family, by the Karta: in case of a partnership firm, by the
managing partner, in case of a compauny, by a person duly authorized in that
behalf by the Board of Directors and 1n any other case, by a person incharge of or
responsible for the conduct of the business.

Form—-28

Report on guantity of ozone depleting substances destroyed

IFrequency of report : Annually

»

I_ast date for submissior of report : Within 30 days of end of calendar year

Period of repoit © January — December ... .. ..

iName of Company ... ... ... .
(1 metric tonnes)

Name of Group of Ozone Deplcting Neme  of  Ozone Depleting  Quantities Destroyed *1

Substances Substances

Signature *2

with Seai



-t
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Verification

U SIO
do nereby solemnly verify that to the best of my knowledge and belief the information
given above and the annexure and statements any accompanying it are correct and

compiete

[ further declare that I am submitting and verifying the information given above in

my Capacity as ......................... and that 1 am competent to do so.

Place................ . Signature "2

Date............... .. vt seal

Notes:

*1 Quantity destroyed should be calculated on the basis of destruction efficiency of
the facility employed. '

*2 The above form including the verification portion must be signed in case of an

individual, by the individual himself or a person duly authorized by him: in case
of Hindu undivided family, by the Karta: in case of a ‘partnership firm, by the
‘managing partner, in case of a company, by a person duly authorized 1n that
behalf by the Board of Directors and in any other case, by a person incharge of or
responsible for the conduct of the business.

Form 9 page i

Form for refrigeration of  enterprises producing ozone depleting
substances [sub-rule (1) of rule 3] '

I. Name of enterprises
2. Address of Registered office (including Tehsil, District, State)

3. Particulars of factories

Sr. Name °*1 of Ozonc Address of factory where Date of incorporation Date of

No. Depleting Substances Ozone Depleting Substances  or registration commencement of
is produced (inculding Tehsil, commercial production
Distict, State)




9%
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4 Name of business house/group to which the enterprise belongs
5. Please give name of Managing Director of Chief I xecutive.

Form 9 Pape 2

G Please enclose a copy each of the Annual Report, Audited Baiance Sheet zid
Profit and’Loss Account of the enterprise for the last three years.

Signaure of the apphaan © 2
with Sond

do hereby solemnly verify that to the best of my knowledge and belief the mformauon
oiven above and the annexure and statements any -accompanying it are correct and

B Tiigetin
cAannauell
i

I turther declare that I am submitting and verifying the information given above in

My Capacity as ............... e and that I am competent to do so.
PHace Signature *2..
Prae W uh se ’.i

“i Picase see Schedule I for list of all ozone depleting substances.
7 The above form including -the verification portion must be signed in case of an

individual. by the individual himself or a person duly authonized by him: in case
oi Hindu undivided family, by the Karta: in case of a partnership firm, by the
menaging partner, in case of a company. by a person duiy authcnzed in that
sehalf by the Board of Directors and in any other case, by a person incharge of or
resnonsible for the conduct of the business

T R
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Form 10 - page 1

Form for registration of enterpriese selling ozone depleting substances {sub-rule (¥)
of rule 6}

. Name of firm

2. Address of Registered office (including Tehsil:
District, State)

3. Date of Registration and the name-of Act under:
which registered ( A copy of such registration to.
10 be attached): '

4. Particulars of sales outlet

Sr.  Name of Ozone Addressofsalcoutlets Date of start of sale of Name - & address of
No.  Depleting . Ozone Depleting  producer/importer- -of  Ozone
Substance Substance Depleting Substance from who:n
Ozone Depleting Substance was
purchased dunng the past twelve
months
Form 10 Page 2
5. ‘Name of Proprietor or Chief Executive:
6. Please attach a copy of latest Income Tax

Assesment Order:
Signature of the applicant *2

with seal

Verification

I declare that the enterprise/ ﬁrm mentioned in. Sr. 1 above has not applied for
registration under sub-rule (1) of rule 6 of:the Ozone Depleting Substances (Regulation

and Control ) Rules, 2000 w1th any other registering authority.
1 SIO

do hereby solemnly verify that to the best of my knowledge and belief the information
given .above and the annexure and statements any accompanymg it are correct and

\complele

1582 E&F/09—13
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I further declare that I am submitting:and:verifying the information given above in

my Capacily @S ...........c..coccoiioan and that I'am competent to do so.
Place............... .. Signature *2...... ...
Date. ................. with seal

Noics

*1 Please see Schedule 1 for list of all-0zone depleting substances.

*2 The above form including the verification portion must be -signed tn case of an

individual, by the individual himself or a person duly authonized by him: in case
of Hindu undivided family, by the Karta: in case of a partnership firm, by the
managing partner, in case of a company, by a person duly authonized in that
behalf by the Board of Directors and in any other case, by a person incharge of or
responstble tor the conduct of the business. '

- . * * « * L4 -

Form 11- page |

Form for registration of enterprises using:ozone depleting substances in activities
specified in column 2 of Schedule I'V

“{sub-rule (1) of rule 8]
Part A
Activities relating to manufacture of products using ozone depleting substances

L. Name ot the enterpnise

to

~ Address of Registered office (including Tehsil:
District, State)

3. - Paruculars of {actones:

"Sr. Address of factory where products - Name of products being Dateof Date of

No.  using Ozone Depleting Substances - manufactured *) incorporation commencement
arc  produced  (including  Tehsil, . registration of commercial

Dhsinei, Sidies nroducton
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4. Name of business house/group to which Schedule .................. X1
the enterprise belongs: : Form ...........ccoeeeoooo b

5. Please give name of Managing or chief Page................ UUTUP 2
Executive.

6. Please enclose a copy of the latest Annual :

Report, Audited Balance Sheet and Profit &
Loss Account of the enterprise.

Signature of the applicant *2
with seal

Verification

I declare that the enterprise/ firm mentioned in Sr. 1 above has not applied for
registration under sub-rule (1) of rule 6 of the Ozone Depleting Substances (Regulation

and Control) Rules, 2000 with any other registering authority.
I e S0 e

do hereb; solemnly ven -'fy" that to the bmt of my knowledge and belief the information
given above and the annexure and statements any accompanying it are correct and
complete.

[ further declare that I am submitting and verifying the information given above in

MY CAPACItY 8S .....cocueuimnenmnnnennene and that I am competent to do so.
Place................. : Signature *2................ o
Date................... with seal

Notes

*1 Products to include one of the following: _
(i) Aerosols (excluding metered dose inhalers for medicinal purposes); (i) Foam
Products; (iii) Fire Extinguishers or fire extinguishing systems; (iv) Mobile Air
Conditioners;, (v) Other Regrigeration & Air conditioning products (excluding

compressors); (vi) Products where ozone depleting substances are used as

solvents; (vii) Metered Dose Inhalers for medicinal lpurpose.

*2 The above form including the verification portion must be signed in case of an
individual, by the individual himself or a person duly authorized by him: in case
of Hindu undivided family, by the Karta: in case of a partnership firm, by the
managing partner, in case of a company, by a person duly authorized in that
behalf by the Board of Directors and in any other cggc,_;by a person incharge of or
responsible for the conduct of the business.
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Form 11 page 2

Part B

Activities rekating to servicing of fire extinguishers or fire extinguishing svstems

o

Name of the enterprise/tirm
2. Address of Registered oftice (including
Tehsil, District, State)
3. Date of Registration and the name of Act under
which registered. (A copy of registration to be
attached)
Servicing fire cxunguxshers ' ; Yes/No
Servicing fire extinguishing systems : Yes/No
Address of servicing outlet :
Dare of commencement of servicing activities
Name of Propnetor/ Chief Executive Committee  :
Please enclose a copy of the latest Annual Report, Audited Balance Sheet and
Profit & Loss Account of the enterprise or Income Tax Assessment Order.

VXN v A

Signature of the applicani ~ |

with sea!
Verification

I declare that the enterprise/ firm mentioned in Sr. | above has not applied for
registration under sub-rule (1) of rule 6 of the Ozone Depleting Substances (Regulation
and Control) Rules 2000 with any other registening authority.

Lo Slo . e
do hereby solemnly vcnfy thal to the best of my knowledgc and behef the information
given above and the annexure and: statements any accompanying it are correct and
complete.

I further declare that [ am submitting and verifying the information given above in
My capacity as .......................... and that I am competent to do so.

Place Signature *2

Date ... . . with seal
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101

Notes:

*1

The above form including the verification portion must be signed in case of an
individual, by the individual himself or a person duly authorized by him: in case
of Hindu undivided family, by the Karta: in case of z partnership firm, by the
managing partner, in case of a company, by a person duly "authorized in that
behalf by the Board of Directors and in any other case, by a person mcharge of or
responstble for the conduct of the business.

Form 12 - page |
Report on manufacture, import, export and sale of compressors
Frequency of rcpoh : Quarterly

Last date frr submission of report : Within 30 days of end of the quarter

Name of Company.........co..oooeeeeeiiieenannnn... - Penod of report...... s
Sr. No. Size of Compressor . No. of compressors ‘
Produced Imported Exported
i 2 3 4 5
TOTAL

No. of compressor sold in  Name and ..addr& of Name of refrigerant if Quantity of refngerant

India Indian huyer compressor was charged al  used
the preruses of e
company
6 7 8 9
TOTAL

Signature *i
with Seal
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Form 12 Pape 2

: . A - :34'\3 e
do hereby solemnly verity that to the best of my knowled
orven above and the annexure and statements any

| further declare that i am subnutiing and ver

and that 1 am comipetent 1o do so.

v canacHy as
Price oo Signatie "2 .
DYl with seal
:‘\ (SN
*1 The above form including the verification portion must be signed in case of an
individual, by the individual himself or a person duly authonized by Lim: in case
of Hindu -undivided family, by-the Karta: -in case of a partnership firm; by the
managing partner, in cise of a company, by a person duly authorized tn that
behalf by the Board of Directors ‘and-in any. other.case, by a person incharge -of or-
responsible for the conduct of the business. '
Farm 13 - page [
Korm for registration of enterprises manufacturing, importing or exporting
COmMpressors
(rule 12)
; Name of the eneterprise/iirm
2 Address of Registered office (including
Tehsil, Districi, State)
: Particulars of factories manufacturing
Compressors (for manufacturess)
S Address of 1aclony - where C(\lx\ﬁrg-s.\::;x?—;; Date ol inC(_);;(;;a1>1;;l_"—(“)7.:-—1_5&—£—l—c‘:)l"?(;n_l;\-;g;;\—::nl—-
o Apgg})ﬂgcd(li\cludmz 'I‘cimii})igl_r‘ig_i_'.%m_'_lg registrauon L _____»__ﬁc_mﬂtig_:n_i@'_(_xy_ct_xgi\______

pe and belief the intormation
accompanying it are correct and

ifying the intormation given above mn

ol

-
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4 Particular regarding imports:
{for imporiess)
TS, Address of companics from whom importing Date of start of imports
No
R o . - -

Form 13 - Page 2

S. Paruicular of sales outlet
(for exporters and/or tranders)

Sr. Address of sales outlets Date of start of sales Date of start of exports

I ) > 3 K

1 i _
6. Name of business house/group to which the enterprises belongs:
7. Please give name of Managing Director or Chief Executive:
8. Please enclose a copy each of the latest Annual Report, Audited Balance Sheet .

and Profit & Loss Account or Income Tax Assessment Order of the
enterprises/firm.

Signature of the applicant *1
with Seal

Verification

L declare that the enterprise/ firm mentioned in Sr. | above has not applied for
registration under sub-rule (1) of rule 6 of the Ozone Depleting Substances (Regulation

and Control ) Rules, 2000 with any other registering authonty.
SO e

do hereby solemnly verify that to the best of my knowledge and belief the information
given above and the annexure and statements any accompanying it are correct and

complete.

I further declare that I am submitting and verifying the information given above in

My Capacily @S . .........oooi and that | am competent to do so.
Place.... ..... ... .. Signature *1.............. . _

Date L with seal
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Forin 13 Page 3
Notes.

*] The above form including the verification -portion must be signed in case of an
individual, by the individual himself or-a person duly authonized by him: in case
of Hindu undivided family, by the Karta: in case of a partnership firm, by the
‘managing partner, in case of a company, by a person duly authonized in that:
behalf by the Board of Directors and in any other case, by a person incharge of or
responsible for the conduct of the business.

Form 14

Form for registration *2 of enterprises reclaiming/ destroying ozone depleting
substances
(vule 11}

I. Name of the enterpnse:
2. Address of Registered office (including :
Tehsil, District, State)

3. Particulars of factories:
Sr. Name of Ozone Dopleting Address of factay Dateof mncorporation  Date of
No. Substance *3 where Ozone Depldirig  or registration commencermnent
Substances 1s  bang of commercial
reclaimed/destroyed reclamation
(inciuding Tehsi, destruction
Dristnict, Stite)
- _
9
4. Name of business house/group which
The enterpnise belongs:
5. Please give name of Managing Director or
Chief Execuuve
Schedule ... . ... XI
Formi.. oo 1it
Pave 2
6. Please enclose a copy each of the latest Annual Report, Audited Balalnce Sheet

and Profit & iLoss Account of the enterprise.

Stenatuie of the appheant * i
Lyt el ’
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Verification

I declare that the ehterbn'éé/ firm mentioned in Sr. 1 above has not applied for
registration under sub-rule ( 1) of rule 6 of the Ozone Depleting Substances (Regulation

and Control) Rules, 2000 with any other registering authonty.
Ui SIO

" do hereby solemnly verify that to the best of my knowledge and belief the information .
given above and the annexure and statements any accompanying it are correct and
complete.

I further declare that I am submitting and verifying the information given above in

T MYy CApacty @S ...........oiiiilinn and that I am competent to do so.
Place.................. .Signature *1..............o.o..
Date................... with seal
Notes
*1 The above form including the verification portion muét be signed in case of an

individual, by the individual himself or a person duly authorized by him: in case
of Hindu undivided family, by the Karta: in case of a partnership firm, by the
managing partner, in case of a company, by a person duly authorized in that
bqhalf by the Board of Directors and in any othet case, by a person incharge of or
responsible for the conduct of the business.

*2 Please use separate form for reclamation and destruction.

*3 Please see Schedule I for list of all ozone depleting substances.

1582 E&F/09—14
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SCHEBULE — XJ¥
[See rule 6(1), 7]

PYart —1
End-use declaration

1. Intonnation regarding seller of ozone depleting substances:

Name of supplier:

Address:

2. Intormation regarding purchaser of ozone depleting substances

Name of recipient:

Address:

Fax:

‘clephone No.

Registrauon No

Nzme and address ot Registering Authority:

‘Name of Ozone Depleting Substance  Purpose* | for which
' Ozone Depleting
Substance 1s purchased

Quantity of Ozone
Depleting Substance
purchased
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0. Has the'purchascr ever been convicted of an offence under Indian law applicable
in respect of ozone depleting substances?

Yes No

Signature of the Purchaser of the
- Ozone Depleting Substances
With seal*2.

! . .....:..5S.
.................................................. do hereby solemnly venfy that to the best of my

knowledge and belief the information given above and the annexure and staterents
accompanying, it are correct and complete.

I further declare that I am making and venifying this declaration in my capacity as
el and that i am competent to do so. '

Place ... - Signature*3

Dae with Seal

Purposes are:

(1) Manufacture of aerosols (excluding metered dose inhalers for medicinal
purposcs) '
(11) Manufacture of Foam products.

(i) Manufacture of Fire extinguishers & Fire extinguishing systems.
(tv)  Manufacture of Mobile Air Conditioners.

(v) Manufacture of other Refrigerations & Air Conditioning products
(excluding compressors).
(vi) Solvents use.

(vit)  Lixempted use.

(vir)  Sclling

(1x)  Servicing of fire extinguishers of fire extinguishing systems (applicable
for Group 11 QDS) '

(x) Manufacture of metered dose inhalers for medicinal purposes.

(x1) Manufacture of compressors.

(xi)  Others — specifv (excluding servicing).
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*7 Use a separate form for quantities of ozone depleting susstances for which the
Central Government has granted exemption from these rules.
3. The above Form including the verification poition must be signed 1n case ot an

individual, by himself or a person duly zuthonised by him, m case ol tiindu
undivided family, by the Karta; in casc ot a part..arshup finn, by the managing
partner, in case of a company, Ly a person duly authorised in that behalf by the
Board of Directors, and in any other case, by a person incharge ol or responsibic
for the conduct ot the business. )

A person purchasing ozone depleting substances wili produce a copy of certiticate
of registration issued under sub-rule (1) of rule 8 before the person selling such ozone
depleting substances along with the declaration specified in part I above. The copy of
such certificate of registration should have been duly attested in case of a company by the

‘Company Secretary or a full time Director of the compary, in case of a partnership firm

by the Managing partner and in any other case by Public Notary or a Gazetted
Government Officer. The person selling ozone depleting substances shall venfy
particulars given in serial numbers 2, 3 and 4 of declaration specified in part I above with
the corresponding particulars mentioned in the certificate of registration.

[F. No. 1671/96-0C]

A K NUNDRA SpiSeov
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